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( By Advocate Sri A.K. Gaur )y
OR DER
( By Hon. Mr. S. Das Gupta, Member(A}-)
Heard Sri N.L. Srivastava, leanned-conhag;
¥ for the applicant on Restoraticn Application,
| The O.A. was dismissed in default on 12,7.%994 %
as none appeared on behalf of the applicant on
three consecutive dates. None gppearEG on behalf
of the applicant also on8.9.1994 and27,.10,1994
on hearing of the restoration application, It
appears that the applicant obviously has I'lD.'t%am
._._I ﬁmg his case délig'ently.
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